FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process)Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S BRAJESH CONSTRUCTION PVT LTD.

lﬁ'o PARTICULARS DETAILS
1. | Name of corporate debtor BRAJESH CONSTRUCTION PVT LTD

2. | Date of incorporation of corporate debtor | 19/05/1988

3. | Authority under which corporate debtor is | Registrar of Companies-Mumbai
incorporated/registered

4. | Corporate identity number / limited liability | 45201MH1988PTC29521
identity number of corporate debtor

[,

| Address of the registered office and principal | 2348/Bldg. No.-49, Shree Sai Krupa Chs Ltd.,
office (if any) of corporate debtor Gandhi Nagar, Near Apna Bazar, Bandra
(East), Mumbai Mumbai City MH 400051 IN

6. | Date of closure of insolvency resolution process | 07.08.2019

7.| Liquidation commencement date Liquidation Order pronounced on: 10/05/2023
of corporate debtor Order Received & communicated on:
26/05/2023
8.| Name and registration number of the Insolvency | Name-IP Megha Agrawal
Professional acting as liuidator (Partner in Synergy Insolvency Professionals LLP)

Registration Number-IBBI/IPA-001/IP-
P01456/2018-2019/12272

©

| Address and e-mail of the Address - 001, Shivranjini Apartments, In
liquidator, as registered with the Board | Circle of Congress Nagar Garden, Congress
Nagar, Nagpur-400012.
E-mail:ip.meghaagrawal@gmail.com

o

Address and e-mail to be used for Plot .72, Anjaneya Niwas,
correspondence with the Liquidator Opp. Dew Trinity Hospital, Hindustan
Colony, Near Sai Mandir, Wardha Road,
Nagpur 440015

E-mail: liquidation.bcpl@gmail.com

11.| Last date for submission of claims 24/06/2023

Notice is hereby given that the National Company Law Tribunal Mumbai Bench has ordered the
commencement of liquidation of the Brajesh Construction PvtLtd on 10/05/2023.

The stakeholders of Brajesh Construction Pvt Ltd are hereby called upon to submit their claims with
proof on or before 24th June 2023, to the liquidator at the address mentioned against item No.10.
Thefinancial creditors shall submit their claims with proof by electronic means only.

All other creditorsmay submit the claims with the proof in person, by post, or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

SDI- IP Megha Agrawal

Liquidator

Date:27/05/2023 For Brajesh Construction Pvt Ltd
Place: Nagpur AFA valid up to -09.10.2023
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PUBLIC NOTICE

Notice is given on behalf of my Client M/s BJT Realtors
Pvt Ltd through its Director Mr.Vinod Tulaskar, the above
said firm has done M.O.U with owners and are intending to
do Development agreement with Owners of Pawar house
for redevelopment of the property. The Property is situated
at Plot bearing CTS NO.1106; 1106A; 1106B; 1106C at
village Dahisar; Division ; Mumbai 400068. Therefore if any
person(s) or institution or organizations having any claimin
respect of the above referred property or part thereof by
way of sale, exchange, mortgage, charge, gift, maintenance,
inheritance, possession, lease, tenancy, sub tenancy, lien,
license, .hypothecation, transfer of title or beneficial interest
under any trust right of prescription or pre-emption or under
any Agreement or other disposition or under any decree,
order or Award or otherwise claiming, howsoever, are hereby
requested to make the same known in writing together with
supporting documents to the wundersigned at
rajesh@intrior.com; 9321150360 or contact at office G-
01 Moreshwar apartment; Bhaskar colony; Thane west.
within a period of 15 days (both days inclusive) of the
publication hereof failing which the claim of such person(s)
will deemed to have been waived and/or abandoned.

SCHEDULE OF PROPERTY

ALL THAT piece and parcel of land bearing plotno C.T.S
NO. 1106 1106/A, 1106/B, 1106/C, totally admeasuring Area-
507.4 Sq,Mt. which is equivalent to lying, being and situated
at Pawar house, Maratha colony, Opp Saraswat Bank,
Dahisar East,; Dist-Mumbai 400068.The boundaries of the
property area as under:-

North:-Sub Division of Road CTS 1106/A.and plot CTC 1107

South:-Sub-Divided plot CTS 1106/C(ROAD) & CTS no.
1058

East :- Sub-Divided plot CTS 1106/C(ROAD) & Suman Kunj
CHS

West :-Sub-Divided plot CTS 1106/C(ROAD) &CTS 1030.

Advocate : Rajesh Joshi MAH/2530/2001

9321150360

0, 033
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No. : Proc./2022-23/27

ed on the

Procurement

OFFICE OF GRAM PANCHAYAT BHARIJA,
P.S. DANTARAMGARH (SIKAR)

Notice Inviting Bid

Bids for open tender of 3 Single Face Tubewell Construction Work
are invited from interested bidders for Two years defective liabilities
upto 06:00 PM of 05.06.2023 Other particulars of the bid may be visit-
http://sppp.raj.nic.in

portal

Date : 25.05.2023

and

http://eproc.rajasthan.gov.in of state and at Gram Panchayat Bharija

NIB No. PDA2324A0013

VILLAGE DEVELOPMENT OFFICER
GRAM PANCHAYAT BHARIJA
PANCHAYAT SAMITI DANTARAMGARH PANCHAYAT SAMITI DANTARAMGARH

office in all working days.
UBN No. PDA2324WSO0B00016

SARPANCH
GRAM PANCHAYAT BHARIJA




SATURDAY, MAY 27,2023

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Shares of Rs.1/- (Rupees one only) each with Folio No. M1725 of RHI
Magnesita India Ltd (Orient Refractories Ltd), having its registered office
at Unit No.705, 7th floor, Lodha Supremus, Kanjurmarg Village Road,
Kanjurmarg (East), Mumbai, Maharashtra, 400042 registered in the name
of Manikant Vasanji Khona have been lost. Manikant Vasanji Khona
has applied to the company for issue duplicate certificate. Any person who
has any claim in respect of the said shares certificate should lodge such
claim with the company within 15 days of the publication of this notice.

—Folio— T Certificate No. | Distinctive | Distinctive] No. of Shares™
No. No. (From) No. To
M1725 291 201/0629 20250628 o000
“Manikant Vasanji Khona

Date: 27/05/2023
Place: Mumbai

derer & Canara Bank<Z\

(A RNMENT OF INDIA UNDERTAKING)

ARM-1l BRANCH, MUMBAI: 3* Floor, Canara Bank Building, Adi Marzban Street, Ballard
Estate, Mumbai - 400 001. ¢ Tel.: 022-22651128 / 29, * Email: cb6289 @ canarabank.com

A Nleo

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) andl
Guarantor(s) that the below described immovable properties mortgaged / charged
to the Secured Creditor, the Physical Possession of which has been taken by the
Authorised Officer of Canara Bank, will be sold on “As is where is”, “As is what is”
basis on 26.06.2023, for recovery of US Dollar 3,291,009.43 (US Dollar Three Million
Two Hundred Ninty One Thousand Nine And Cent Forty Three Only) equivalent
to Rs. 24,88,66,133.00 (Rupees Twenty Four Crore Eighty Eight Lakh Sixty Six
Thousandone Hundred Thirty Three Only exchange rate 1USD INR 75.62) as on
30.06.2020 and further interest & other charges from 01.07.2020 onwards, due to
Canara Bank from M/s. YR General Trading HK Limited (Borrower) and M/s. Ayanna
Realtors Private Limited (Mortgagor and Guarantor), Mr. Chanakya Arvind Dhanda
(Guarantor) & Mr. Prafulla Subhashchandra Bhat (Guarantor)

Sr.
No.

Description of the Property Reserve Price

tand— & Bulding— of_ Bungalow. No. 2

situated at Survey No. 18, Hissa No. 1
to 5, Survey No. 23, Hissa No. 1 to 5, Rs
Survey No. 24, Hissa No. 1 to 5, Plot No. 3.18.00 600 00 Rs.

" 162,63 & 64, Sector No. E “Misty Hill” Gold} ™ ™"~ 31,80,000.00
Valley, Near Hotel Greenland Delsol,
Village Tungarli, Tal. Maval, Dist. Pune,
Maharashtra admeasuring 7,946.45 sq ft.

Money
Deposit

sﬁﬁmﬂiﬁ & Indian Bank

M,. LLA }m

of Face Value Rs. 10/-,

Secur|t|zat|on and Reconstruction of F|nan0|al Assets and Enforcement of Secunty Interest
Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13 (12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice}
dated 13.02.2023 calling upon the Borrower / Mortgagor / Guarantor Mr. Ali Akbar And
Mrs. Khurshida Banu Sayyed to Repay the amounts mentioned in the notice being
Rs.33,34,891/- (Rupees Thirty Three Lakh Thirty Four Thousand Eight Hundred Ninety,
One Only) as on 13.02.2023 with further interest w.e.f 13.02.2023 within 60 days from the
date of receipt the said notice.

The Borrower / Mortgagor / Guarantor having failed to repay the amount, notice is hereby

Certificate(s).
Place : Mumbai
Date : 27/05/2023

\N U
|!O|ICG IS ”ere!y given I”&I "!e !Gf!lilCﬁlGlSI |OI’ !C]UIIY |ll s”ares

Folio No. A002449, Certificate No. 9744,
Dist. Nos. 22108392-22108538 of ABBOTT INDIA LTD. Standing
in the name of ARUN M VASWANI has been lost or mislaid and the 5
undersigned has applied to the Company to issue duplicate ng _PARTICULARS
Certificate(s) for the said shares. Any person who has a claim in
respect of the said shares should lodge such claim with the Company
at its Registered Office ABBOTT INDIA LTD, 3-4 CORPORATE
PARK, SION-TROMBAY ROAD, MUMBAI - 400 071 within one
month from this date else the company will proceed to issue duplicate 4

Name of Shareholder
ARUN MOHANDAS VASWANI

FORN B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process)Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S BRAJESH CONSTRUCTION PVT LTD
DETAILS

1.| Name of corporate debtor BRAJESH CONSTRUCTION PVT LTD

2. Date of incorporation of corporate debtor| 19/05/1988

3] Authority under which corporate debtoris| Registrar of Companies-Mumbai
incorporated/registered

Corporate identity number / limited liability  J45201MH1988PTC29521
identity number of corporate debtor

5| Address of the registered office and principal  2348/Bldg. No.-49, Shree Sai Krupa Chs Ltd.,
office (if any) of corporate debtor Gandhi Nagar, Near Apna Bazar, Bandra
(East), Mumbai Mumbai City MH 400051 IN

6/ Date of closure of insolvency resolution process | 07.08.2019

given to the borrower and public in general that the undersigned has Taken Possession of
the property described herein below in exercise of powers conferred on him under Section 13
(4) of the said Act read with the Rule 8 of the said Rules, 2002 on this 24" day of May 2023

Liquidation commencement date Liquidation Order pronounced on: 10/05/2023
of corporate debtor Order Received & communicated on:
25/05/2023

The Borrowers / Mortgagor / Guarantor in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be subject to
the charge of the Indian Bank, SCB Dharavi Branch for an amount of being Rs. 33,34,891/4
(Rupees Thirty Three Lakh Thirty Four Thousand Eight Hundred Ninety One Only) and
interest thereon.

The borrower’s attention is invited to the provisions of sub-section (8) of section (13) of the!
Act, in respect of the time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Flat No. 103, 1% Floor, F Wing, Lincoin Park Building No. 08, Ekta Parkville Complex, Sector|
II, Village Dongare, Nsrangi Bypass Road, Opp. Global City, Bolinj Road, Virar West, Mumba
- 401303. Admeasuring of 524. Sq.feet. Built up. Plot Boundaries (Actual) North : By Sentosa
Park, South : By Access Road, East : By Central Park, West : By Kalpavruksha Comple Road

Date :24.05.2023
Place: Mumbai

Authorised Officer, Indian Banki

WESTERN RAILWAY

This is to inform you that our
Panvel branch is shifting to Ground Floor,
Shop No. 2, Shree Balaji Banquets,
SdA Plot No. 231, Behind MTNL,

Old Panvel - 410206,
in July 2023.

The existing lockers too will be relocated
to the new address

Contact the Branch Manager for any details.
Kotak Mahindra Bank Ltd.

8| Name and registration number of the Insolvency
Professional acting as liquidator

Name-IP Megha Agrawal

(Partner in Synergy Insolvency Professionals LLP)
Registration Number-IBBI/IPA-001/IP-
P01456/2018-2019/12272

Address - 001, Shivranjini Apartments, In
Circle of Congress Nagar Garden, Congress
Nagar, Nagpur-400012.
E-mail:ip.meghaagrawal@gmail.com

Plot n0.72, Anjaneya Niwas,

Opp. Dew Trinity Hospital, Hindustan

Colony, Near Sai Mandir, Wardha Road,
Nagpur 440015

E-mail: liquidation.bcpl@gmail.com
24/06/2023

Notice is hereby given that the National Company Law Tribunal Mumbai Bench has ordered th
commencement of liquidation of the Brajesh Construction PvtLtd on 10/05/2023.
The stakeholders of Brajesh Construction Pvt Ltd are hereby called upon to submit their claims wit
proof on or before 24th June 2023, to the liquidator at the address mentioned against item No.10
The financial creditors shall submit their claims with proof by electronic means only.
All other creditorsmay submit the claims with the proof in person, by post, or by electronic means
Submission of false or misleading proof of claims shall attract penalties.
SD/- IP Megha Agrawa
Liquidato
For Brajesh Construction Pvt Lt
AFA valid up to -09.10.202

@ kotak
Eotak Mahkindra Bank

9, Address and e-mail of the
liquidator, as registered with the Board

10. Address and e-mail to be used for
correspondence with the Liquidator

11| Last date for submission of claims

Date:27/05/2023
Place: Nagpur

ELECTRIFICATION WORK

Dy, Chief Electrical Engineer
(Construction) Western Railway,
DREM's Office, Annex Building, 3"
Floor Do-Batti, RATLAM (M.F.)
457001 invites E-Offer on IREPS

ASSET RECOVERY MANAGEMENT BRANCH

- Bank of India Building, First Floor, 28, 5. V. Road, Andheri (West),
CEULL LD LI | Near Andheri West Railway Station, Mumbai-400 058, Maharashtra

*Tel. No.: (022) 2621 0406 / 07 *Email : asset.mnz@bankofindia.co.in

Wriariomimap beyomd fauking

Cand & BUIlding of Bungalow NO. 7 siuated at
Survey No. 18, Hissa No. 1 to 5. Survey No.
23, Hissa No. 1 to 5, Survey No. 24, Hissa No.

portal for tenders as per details
given below: Tender Motice No:
EL/C/IRTMI2023/04/T. Name of

: Rs. Rs. : : :

2. |1to05, Plot No. 62,63 & 64, Sector No. E “Misty Work: Electrification and internal
Hill” Gold Valley, Near Hotel Greenland Delsol, 4,04,00,000.00( 40,40,000.00 | | yyiring of station building, S&T
Village Tungarli, Tal. Maval, Dist. Pune, structures, platforms, PF shelter,
Maharashtra admeasuring 10,090.00 sq ft. FOB, Circulating area, providing
Land & BUding of Bungalow No. I Siuated at Lift, 250 KVA DG set and other
Survey No. 18, Hissa No. 1 to 5. Survey No, associated Worke bstwaen
23, Hissa No. 1 10 5, Survey No. 24, Hissa No. Rs Rs Ejﬂ"::fﬁ:r:‘ :ﬁ:: Ed::h?itnl: :r-:rlr:

3. |1105, Plot No. 62,63 & 64, Sector No. E "Misty} 5 ¢ 50 400 00| 36,80,000.00 || | between Indore - Ujjain in Ratlam

Hill’ Gold Valley, Near Hotel Greenland Delsol,
Village Tungarli, Tal. Maval, Dist. Pune,
Maharashtraa dmeasuring 9,003.00 sq ft.

The Earnest Money DeposIt shall De deposiied on or betore 23.06.2023 upto 5.00 p.m.
Details of EMD and other documents to be submitted to service provider on or before
23.06.2023 upto 5.00 pm. Date up to which documents can be deposited with Bank is
23.06.2023 upto 5.00 pm.

Date of inspection of properties is 20.06.2023 with prior appointment with Authorized Officer.
For detailed terms and conditions of the sale, please refer the link “E-Auction” provided
in Canara Bank’s website (www.canarabank.com) or may contact Mr. Paritosh Kumar,
Chief Manager, Canara Bank, ARM Il Branch, Mumbai (Ph. No. 022 22651128 / 29
/ Mob. No. 8828328297) or Mr. Ashwin Plalankar, Officer, (Mob. No. : 8779534170)
E-mail id : ch6289@canarabank.com during office hours on any working day or the
service provider M/s. C1 India Pvt. Ltd., Udyog Vihar, Phase - 2, Gulf Petrochem
Building, Building No. 301, Gurgaon, Haryana. Pin-122015, Mr. Haresh Gowda, Mob.
No. 9594597555 (Contact No. +911244302020/21/22/23/24, support@bankeauctions.
com; hareesh.gowda@c1india.com.

Date : 25.05.2023
Place : Mumbai

Division of Western Railway.
Approx Value: ¥ 2,3548,713.00.
Bid Deposit: T 2,67,800.00. Online
Bidding Start Date: 02.06.2023.
Tender Closing Date: 16.06.2023
upto 15:00. Website particulars
and Motice Beoard: Complete
details of lender including eligibility
location where complete details of
criteria are available on Indian
rallway website Tender can be sean
& address of the wanw.ireps.gov.in
and in the above office address. In
case of any clarification the
firmz may contact at the abowve
office during the  working hours in
parson or al office telephone
|No. 07412233996 0236

Authorised Officer
Canara Bank, ARM-Il Branch

Like us on : E&lfacebook comWesternRiy

CIN: L51491MH1982PLC350492
Reg Office: 301, PL 899/F, Corporate Arena Piramal Nagar Road,Goregaon West BHD, Mahendra Gardens, Mumbai- 400062
EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND

YEAR ENDED 31ST MARCH, 2023 (Amt in 000 except eps)

Secur|t|zat|on and Reconstruction of FlnanC|aI Assets and Enforcement of Secunty Interest Acl
and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 18.01.2023 calling upon the borrowers
borrowers Mr. Vinay Kumar Mishra and Mrs. Laxmi Vinay Mishra (borrowers) to repay the
amount mentioned in the notice Rs. 48,29,548/- (Rupees Forty Eight Lakh Twenty Nine
Thousand Five Hundred Forty Eighty Only) as on 11.01.2023 and the said amount carries
further interest at agreed rate from 12.01.2023 till date of repayment within 60 days from the
date of receipt of the said notice with further interest and incidental charges w.e.f. 12.01.2023.
The borrowers having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has Taken Possession of the property described herein
below in exercise of powers conferred on him under section 13(4) of the said Act read with rulg
8 of the said rules, on this 24" day of May of the year 2023.

E-AUCTION FOR SALE OF IMMOVAELE PROPEFR

E-Auction Sale Notice for Sale of immovable Assets under the Securitization and
AReconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to RuleB8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice i horeby given to the public in general and n particular to the following Borrower(s) and Guarantor(s) that tha below
described immovable propery morigaged / charged o Bank of India (Secured Creditos), the constructive / physleal
possassion of which has been taken by the Authorised Officers of Bank of India; will b hald on "as is Whaere is” “as is what
ia" and “whatever there I8 for recovery ol respective dues as detalbed here under against the secured pasels morigaged /
charged to Bank of India from respective borrowers and guarantors, The reserve price and sarnest monaey deposit is shown
thiere against each secursd assel. The sake will be done by the undersigned through E-Aucten platform proneded hérsunder

E-AUCTION SALE NOTICE UNDER SARFAES] ACT 2002 CUM NOTICE TO BORROWER / GUARANTOR (T Im Lakh)

(E-Ruction Dute : 26.08.2023)

m CKP Securities Limited

The borrower in particular and the public in general is hereby cautioned not to deal with the - I L | 'lu “ R P h ] -]
property and any dealings with the property will be subject to the charge of the Indian Bank i m m “ ml “ 1 .
Brahmand Branch for an amount of Rs. 50,05,669/- (Rupees Fifty Lakhs Five Thousand Six 5. T 1 Price H m ofon-site | Contact
Hundred Sixty Nine Only) as on 23.05.2023 and the said amount carries further interest af |'-. “‘“ mm m m l” m m No.
agreed rate from 12.01.2023 till date of repayment. |/ Guarantor B Ly "m i o '
Below are the details with the breakup as on 03.02.2023 l { .” m “I ‘M
BooOK AcCrued Fees/ =
Ac No. Balance Interest | Arrears Penalty Charges / MOX| Total E_;“g'fm“‘,’mum'."”ﬁ:‘;’; ::: 5L
6742565033 | Rs. 44,29,554] Rs. 2,56,034 1291 0 Rs. 46,806,880 1, Coral Vill, Will. Vairy Tal :
7027319798| Rs. 2,99,994| Rs.18,584 211 0 Rs. 3,186,789 |mrs. Pravin gﬂur_l:r';-H DiH" 5indhudu?- ;11 JH}[r[t 0 P Prow— Ii?ﬂ?: [ll; "
LTy RS ‘| Nasin Rathod . T T e / ! i
i 0 0 Loan Accounts| 0 50,05,669 :]L“l':-.m‘tla .“F'Ft]h',t:n : ";l;' 180 100p.m | 26200406
TAE DOTTOWET'S atlention 15 NVITEd 10 The ProvISIons Of SUD-SEction (8) Of Secton (13) of e Act, ™ '[l'h‘l'ﬂﬁl-ll ".mn it i
in respect of the time available, to redeem the secured assets. Bank)
Description of Inmovable & Movable Property:
Mortgaged Assets :- Flat No. 206, 2" Floor, ‘B’ Wing, Megha Residency Co-Op. Hsg. Soc. Ltd., “Ilrlll‘lh“n.::n:" :g‘; :’;:;:“"'Ijz ;;I E;r"::' ﬁ:‘;
constructed on Plot of land bearing Old Survey No. 2282, 3, 233/6, 7, New Survey No. 27/2, 3, Bmwiu . (WISYaRT TERAARIT ARJS anlll THO0STI
25/6, 7, Village Navghar, situated at R. G. Patil Road, Indralok Phase IV, Bhayandar (East), Dist| ™ ‘:tr-h.nnrl e :,':_, 153 E‘.EI JA.I Higss 400 082023/ i
Thane - 401 105. Property Bounded by : - North By : Residensial Building, South By : Open sarmalkar * Mrel Mo, 37AM. AT & PO, : KUDAL. ,
Plot, East By : Amrut Prasad CHSL, West By : Mani Bhadra Towers. 2 Iijaya 5. Sarmalkor| Vi : Old Mumbal Goa Road, / 100 WI53 | 200006164332 | W00 &.m.ho | (022
Date :24.05.2923 Sd/ Guarantors f= | Maar Guimohar Hoted, Bhairay 30,40 IE.IIH].I'H. 26210406
Place: Mumbai Authorised Officer, Indian Bank sMeha  Shrikant] Wadl, Dist. | Sindhudurg-418 iar
Sormnalkar; & br ) 520, Maharashirn, (Symbolic
Surash Parab Posseashon with Bank)

CIN: L67120MH1994PLC080039

Trial » Inuasl = Griw

Regd. Off.: 203, Embassy Centre, Nariman Point, Mumbai - 400021

Tel. No.: +91 22 40024785/ 86; Fax No.: +91 22 22874787;

Website: www.lkpsec.com; E-mail: ho_compliance @lkpsec.com

Terms and Conditions of the E-auction are as under:

E-Auction is balng held on "AS IS WHERE 15" bass, "AS 1S WHAT 15 BASIS" and "WHATEVER THERE 15 BASIS™ and will ba

conducted “On Line"

The Auction will be conducted though Government of Indla approved service provider e-8 Integrated postal

{hitps:/ fibaplin). E-auction bid form Declaration, Genaral Terms and Conditions of online suction sale are svallable in webaites
httpa:/ fevww bankalindia.co.ln

The auction sale will be anline e-suction / bidding through website https:/ 'www.mstcecommerce.com/auctionhome./ ibapi/

Quarter ended | Quarter ended | Quarter ended |  Year Ended Year Ended NOTICE OF THE ANNUAL GENERAL MEETING AND index.jsp on 26,08.2023 from 11:00 a. m. to 4:00 p. m. IST with unlimited extension of 10 minutes duration
PARTICULARS 31-03-2023 31-12-2022 31-03-2022 31-03-2023 31-03-2022 E-VOTING INFORMATION Bidder may visit httpa:/ /www.ibapi.in where "Guidelines” for Bidders are nvailable with educational videos. Bidders have to
pudted naudied hudted hudied pudted E s hereby given that the Twenty-Ninth (29th) Annual SNV VPP TPTTHIRIN S 0 ACN &
Total income from operations(net) 1,150,971 7567.80 | (1,606.74) | (27,183.83) 785321 Meeting (° AGMP; %f the Members ofyLKP Securities Limited (‘the :“F“f“d”'*"““m'*"“' Regn, - Bidder to register on e-Auction portal .
Net Profit/ (Loss) for the period (before Tax, R . tipad/ fwww.melcecommence. com/auctionhoma/ibapl/index.sp using his Mot no, & E-mail 1D, .
) . . Company’) is scheduled to be held on Tuesday, June 20, 2023 at 11:30 Step 2 : KYC Verification : Bidder 1o upload requisite KYC documents, KYC documaents shall be verifled by e-auction service
Exceptlonal and Extraordlnar).l items) 76.19 4,134.23 (2,080.43) 8,168.40 6,162.53 A.M (IST) through Video Conference (‘VC’)/Other Audio Visual Means provider (may take 2 working days),
Net Preﬁt/ (Loss) for the.peno.d before Tax (after (‘OAVM’) without physical presence of the members at a common Step 3 : Tranaler of EMD amaount to his globsl EMD wallet : Online / Of-line transfer of lunds using NEFT, using challan goner-
Exceptional and Extraordinary items) 76.19 4,134.23 (2,080.43) 8,168.40 6,162.53 venue, in compliance with the provisions of the Companies Act, 2013 ated on E-auction portal,
Net Profit/ (Loss) for the period after Tax (after (‘the Act’), MCA circular dated April 8, 2020, April 13, 2020, May 5, 2020, Sep 1 to Step 3 shoukd be comploted by bidder well In advance, belore e-suction date. Bidder may also viait
Exceptional and Extraordinary items) 243.63 3,934.63 (2,037.75) 8,194.98 5,759.04 January 13, 2021 and December 14, 2021 (‘MCA Circulars’) and SEBI hitps:/ feww.ibaplin for registration and bidding guidelines,
Total Comprehensive Income for the period circular dated May 12, 2020, January 15, 2021, May 13, 2022 and Helpline Dotails / Contact Parson Detalls of MSTC:
(Comprising Profit/(loss) for the period after tax January 05, 2023 (‘SEBI circulars’), to transact the business as set out .
and other Comprehensive Income (after tax) 243.63 393463 | (2,037.75) 8,194.98 5,759.04 in the Notice convening the 29th AGM (‘the Notice’). The deemed venue TOLL PRES NUMEBA: 00035142
Equity Share Capital (Face value Rs 10) 32,450.00 | 3245000 | 32,450.00 32,450.00 |  32,450.00 for the Twenty-Ninth AGM shall be the Registered Office of the Company MName E-mall ID Land Line Number Mobile Number
Reserves (excluding Revaluation Reserve as /e 203, Ernbassy Centre, Nariman Point, _Mumbai 400 021. In compliance Shel Argha Sengupta, CM argha@matcindia.co.n D2 INERO245
shown in the balance sheet of previous year) 7.838.45 (236.51) with the said MCA circulars and _SEBI _Clrculars, the Company has sent Smit. Srobani Baral, Manager sboraimstcindia.co.n O0S107 7B
Earning Per Share in Rs (of Rs. 10/-each) (for the Notice and Annual Report for flnanC|aI_year 2022-23 through ele_ctromc Shei Rakash Ronjsn, AW rrananEmsicinda.co.ln 08811700233
contiing and cscoriinued operalons) (ot amusisec) Company/Depository Pariipants (DPe)Registrar and Transfor Agent] |2 tes Nath. i ath@matcda corn el 968855105
gﬁjtid 882 1; Eggg; ggg 1;; viz. Adroit Corporate Services Private Limited (‘RTA). These documents g:" :w”z“’:"f’hijﬂm E';‘T' bt;'::r':"b'i"““':"‘d;":;l"“ ﬂsnﬂm;:’“
Note - : : : : : are also available on the website of the Company at www.lkpsec.com, 1l Juragh Memboram Ui (FEh) ShomOramMENTIECINGia.coun D8E00S9E 00

L intending bidders shall hold a valid e-mall sddress, Tor furthes detalls and query please contact IBAPI Helpline No.
10001028028 or 0114M0813 Helpling e-mall 1D ibapd @allahabadbank.in

2 o the bBeat of knowladge and infarmation of the mutharized officer thera 18 no ancumbrances on tha propartyfies, Howeves,
th intending bddders should make thelr own indepandent inguines regarding the encumbrances, title of the property fes pul
on auction and claims / rights / duss effecting the property, prios 1o submitting thair bid, The a-auction advertisamant doas
nt conatitute and will not be deemed to constitule amy commiimant ar any represantation of the bank, The property |s baing
sold with all the existing and future encumbrances whethes knawn of unknown o the bank, The suthosized officer / ascunsd
craditor shall not be responsible in any way for any third party claima / rights / dues, No claim of whatsoever natura will be
entertaingd after submission of the onling bid regarding property/les put for sale,

A Earmest mongy daposil (EMD) shall be deposited through ATGS ¢ NEFT ¢ Fund Transher 1o the bank account as gulded and

meantioned in ibapl portal before participating in the bid anline,

The KYC documants ane 1. Prool of Identification (KYC) wiz. Vioter 1D Card ¢/ Driving License / Passport 2. Current Addross

Proof for communication 3. PAN Card of the bidder 4, Valid e-mail ID/contact number of the bidder ete

& Date of inspaction will b as moentionad in the table above with prior appaintment with above mentioned contact numbsérs,

&, Proapective bidders may avall cnling training on e-auction from IBAP| portal

website of the stock exchange, i.e., BSE Limited at www.bseindia.com
and on the website of Central Depository Services (India) Limited
(‘CDSL’) at www.evotingindia.com.

Pursuant to provisions of Section 108 of the Act and Rule 20 of the
Companies (Management and Administration) Rules, 2014, as amended,
and Regulation 44 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (‘SEBI Listing Regulations’), members
holding shares in physical or dematerialised form, as on the cut-off
date, i.e., Tuesday, June 13, 2023, may cast their vote electronically
on the business as set out in the Notice through e-voting platform of
CDSL at www.evotingindia.com. The detailed procedure/instructions for 4
e-voting are contained in the Notice.

In this regard, the members are hereby further notified that:

e Remote e-voting shall commence from Friday, June 16, 2023 at

Note: The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchange under

Regulation 33 of the SEBI( Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quarterly

Financial Results are available on the Stock Exchange and Company's Websites.

The above results have been reviewed by the audit committee and thereafter were approved and taken on record by the Board of

Directors at its meeting held on 26/05/2023 For Sandeep (India) Ltd
Sd/-

Rashmi Dalmia
Managing Director
Din: 01347367

Place: Mumbai
Date: 26/05/2023

09:00 A.M. (IST) and ends on Monday, June 19, 2023 at 05:00 P.M. 7. Bids shall be submitted through anling procadure anly in the prescribed formats with relevant details,
SHREE_ SECURITIES LIMITED (IST). Remote e-voting through electronic means shall not be allowed B. Bidders shall be deemad to have read and understood the terms and conditions of sale and be bound by them,
Read. Office : Offi NCIN4'2|;6§‘929W|B_1F994PLCI\:A06|:9:102 Girish Ghosh Road beyond 05.00 P.M. on Monday, June 19, 2023. @. The bid price to be submitted shall be above the reserve price and bidders shall improve their ferther offers in multiples of
egd. Lifice - g:el °i_| ’ ha_;n1g1c;(|)2 ovl;,umt Ba ’ I I’ d.'"s osh Hoad, e Cut-off date for the purpose of e-voting shall be Tuesday, June 13, ¥ 1.00 Lakh / 5.00 Lakhs / 10.00 Lakhs (Rupees One Lakh / Five Lakhs / Ten Lakhs)
eur, _owra ) , \vest bengal, n la A 2023. 10, 1t shall be the responsiBility of the iIntenested bidders 1o inspect and satisly themsshaes about the property belone submisson
Telephone : 033 2231 3366, E-mail : ssl_1994@yahoo.com, Wetsite : www.shreesecindia.com . of the bid
STATEMENT OF AUDITED STANDALONE FINANCIAL RESULTS FOR * The Register of Members and Share Transfer books of the Company " '
THE QUARTER AND YEAR ENDED MARCH 31. 2023 (Rs. In Lakhs) will remain closed from Wednesday, June 14, 2023 to Tuesday, 1. The earnesi money deposit (EMD) of the successiul bidder shall bo ratained towards parl sabe consideration and the EMD ol
’ : June 20, 2023 (both days inclusive). the unsuccessiul bidder will be returned on the closure of the e-auction sale proceadings.
Quarter ended | Quarter ended | Quarter ended | Year ended | Year ended e The Members can join the AGM through VC/OAVM mode 30 minutes 12. The earnest money deposit shall not bear any Interest the successful bidder shall hivve to pay 25% of the purchased amount
PARTICULARS | Mar:h 3.1, 2023 | Dec :1, .2022 Mal'Zh 3.1, 2022 MafCAh 3.1, 2023 Marc;h 3.1, 2022 before and after the scheduled time of the commencement of AGM (including eamest maney already paid immediately on acceptance of bid price by authorized officer on the same day or max-
: | (Audited) (Un-Audited) | (Audited) (Audited) (Audited) by following the procedure mentioned in the Notice. I by naxt diy m‘!d the balance of the sale price an or belore 15th day of sale, The uul:tlul'-_s-&ln I8 80 bject to confirmation
Total income from operations (net) 5510 12.745 8.087 44.076 47154 « Members present at the meeting through VC/OAVM and who had not by the bank. Default in deposit of the amouwnt by the successful bidder at any stage would entall forfeiture of the wholea money
Net Profit / (Loss) from ordinary activities after tax -48.586 11.643 7.168 21.711 30.270 cast their votes on the resolutions through remote e-voting and are ﬂr:}ihd:-' dﬂpufﬂﬁi and property shall be put to ré-suction and the defaulting biddar shall have no clsim £ right in respect of
Net Profit / (Loss) for the period after tax otherwise not barred from doing so, shall be eligible to vote through U PSR | SOt :
(after Extraordinary items) -48.586 11.643 7.168 21711 30270 e-voting system during the AGM 13, The prospective qualified bidders may avall online training on e-auction from IBAPI portal prior to the date of e-auction nel
Equity Share Capttal ' 7980.000 7980.000 7980.000 7980.000 7980.000 «  Members who have cast their votes by remote e-voting prior to the Ihe': the Authorized officer nor the bank WI::I,.ﬂbE hl:':d responsible fu::rrany internet network problem power Inllur: au:y oihar
shown in the Balance Sheet of Previous year) 0.000 0.000 0.000 -5583.380 -5464.380 - . . fechmcally well equippad with adequale power DacKup &lc. Tor successiully participating i the a-aucton svant,
Earnings Per Share (before extraordinary items) f:é:\'/'lty_’rﬁ:tinss?i'ét%%ts 2?” aaltl'?eﬁgi(:téih?zgmetlnrc\)/t?;sveggzvi;l tahrg 14. Thit purchaser shall bear the applicable stamgp duties registration fees other charges etc. and also all the statutory non-stat-
(of Rs. 10/- each) - . ) utory dues, faxes assessment charges etc. owing to anybody, _ _
Basic -0.061 0.015 0.009 0,027 0.038 XVOV'ded n hthe Notice. ded in th ster of b , 15. The authorized officer/ bank is not bound 1o accept the highest offer and has absolute right and discretion 1o accept or reject
Diluted : -0.061 0.015 0.009 0.027 0.038 ¢ person whose name IS recorded In the regisier ol members or In any or all offers or adjourn / postpone [ cancel the e-auction or withdraw any property or portion there-of from the auction
Earnings Per Share (after extraordinary items) the register of beneficial owners maintained by the depositories as proceeding at any stage without assigning any reason there for,
(of Rs. 10/- each) on the cut-off date only shall be entitled to avail of the facility of 18. The sale certificate will be issued in the name of the purchaser(s) / applicant{s) only and will not be issued in any other
Basic -0.061 0.015 0.009 0.027 0.038 remote e-voting as well as e-voting during the AGM. e 5.
Diluted -0.061 0015 0.009 -0.027 0.038 e In case of any queries/grievances, related to e-voting, the shareholder 17. The sale shall be subject to rules / conditions prescribed under the Securitization and Reconstruction of Financial Assets and
- may contact Mr. Rakesh Dalvi, Manager CDSL or may refer the Enforcemant of Security Imterest Act 2002, Further details inguiries f any on the terms and conditions of sale can be obtalned
NOTE : . , i ) i , Frequently Asked Questions (FAQs) for members and e-voting from the contact numbsers given
The above is an extract of the detailed format of Financial Results for the Quarter and Year ended 31.03.2023 filed with the Stock manual available at Wwwevotlnglndlacom or call on 1800 22 55 33. 18 i any pﬂrh‘:ipan‘r demsﬂﬁ thie EMD ﬂﬁﬂf registenng himself and ﬂﬁErWErﬂ.'ﬁ npt tor et to bld. can reverse the bied amount
Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format e Pursuant to the changes introduced by the Finance Act 2020, the through system as specified in IBAPI portal,
of the Financial Results for the Quarter and Year ended 31.03.2023 is available on the Stock Exchange websites. Company would be required to withhold taxes at the prescribed 19. GAT, wherever applicable, to be borne by successful bidder
Company's website : http:/shreesecindia.com/invr.html rates on the dividend paid to its shareholders. The withholding tax SALE NOTICE TO BORROWER / GUARANTORS
BSE Limited : www.bseindia.com rate would vary depending on the residential status of the shareholder. The undersigned being the Authorized OHficers of Bank of India are having full powers to issue this notice of sale and exerciss
NOTES : Accordingly, the final dividend will be paid after deducting the tax. all powers of sale under securitization and reconstruction of financial assets and Enforcemeant of Security Interest Act, 2002 and
1) The said financial results were reviewed by the Audit Committee and were thereafter approved by the Board of Directors of the * The date of completion of sending Notice of AGM is May 26, 2023. the rules framed thare under, You have commitied default in payment of the dues with interest, cost and charges etc. in respect
Company at their respective meetings held on 26th May, 2023. Members who have not registered their email addresses and mobile of the advances granted by the bank ITIEI'I‘|i'I:lI'IE'_d abowe, Henca, the Bank has issued demand notices to all of you under saction
2) In accordance with the requirements under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) numbers, are requested to get themselves registered with their respective _’:_?_::23:1” pay;he;n:;uzt ﬂag"':i“d there on “""hT T_gd"'-"“ You havefa;led E:'F“W TE ET;:M E""i"' after the E“p"r"":fﬁu days;
Regulations, 2015, the Statutory Auditors have performed an Audit of the financial results of Shree Securities Limited for the Degots't(t’:]y Pgrtlmpantgs) ;;n&-?-aie th? shares arethheldhln eIectronrl]c Ifgr_m as:ehmrlle pEann:uI:n: deus.b?d?nlphsl?:';:‘:u;; ;enm?jrigmn E'I":EMEET_:EE;;RE”rm:";::'mﬁ:f:f:‘:':;nfaé :Eﬁf;::d
At ; ; ; ; ; an (0] e Company's ents In case € snares are ne n : . :
quarter and year ended 31st March, 2023. There are no qualifications in the Audit report issued for the said period. h . Ag : above before the date fxed for sale, failing which the property will be soid and balance due if any will be recovered with interest
F d on behalf of the Board of physical form to receive copies of the Annual Report along with the I : .
or and on benaft of the Board o - ; 0o and cost from you. Please note that all expenses pertaining to demand notice, taking possession, valuation and sale of assets etc.
Shree Securities Limited Notice in electronic form. Please keep your most updated email id : . of
registered with the Company/DPs/RTA to receive timely communications. EI‘!HH be first deducted from the sale qrn-needa- which may be realized by the ur_ll:l_arslgl_'md and the balance of the sale procesds
SD/- For LKP Securities Limited will be appropriated towards your liability as aforesaid, You are at liberty to participate in the awction to be held on the terms and
Bhavya Dhiman Sd/- conditions thereof including depoasit of earmest maney.
. i i . Date : 27052023 Sdy-
Date : 26th May, 2023 (Managing Director) Place : Mumbai Akshata Vengurlekar . )
Place: Kolkata DIN : 09542964 Date : May 26, 2023 Company Secretary Place: Mumbai Authorized Officer, BANK OF INDIA

financi“.ep..in oo O o® O o0 ©
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SYMBOLIC POSSESSION NOTICE W E foopsity  fee feemaly G Dk
egistered office: ICIC| Bank Towers, Bandra-Kurla Complex, bl zn :?‘Jml :rgsﬁl:'a " :m:‘um....
ICICI Home Finance Bandra (East), Mumbai- 400051 L e :Jg At 23 o S
Corporate Office: ICIC! HFC Tower, JB Nagar, Andher Kurla Road, Andhen East, Mumbai- 400059 s koL e
Branch Office: 1=t Fioor, Shop No. 81-82, Faw Cioth Markat, Sri Ganganagar, Rajasthan 335001 Sham; qum &
Wheraas el ! (1 kgl i I
The undersigned being use Aulhonzed Officer of ICICI Home Finance Company Limited under the kg . mna
Securitisation, Reconstr Financial Asseis and Enforcemant of Security Interest Act, 2002 and in Ty

the notica within G0 days from the date of receipt ofme aaid noima

exerciae n!!hepomws mnrerred undersection 13 (12} read with Rule 3 of the Security Interest (En{memem]
rules 2002, issued demand notices upon the borrowers menficned below, to repay the amount mentioned in

vt

A the borrower Ean!:u to repay the amaunt, ¢ g

and

the unde taken possession of the.

on
him/ her under Section 13(4) of the sald Act I'Bad wﬂh Fue 8 of the said rulies on the: below memluned dates. The

borrower in particular and the publicin g deal
harg JTICICIHnrnaFlnanDeCmnparw

|| 1] pmperty and any dealings

Name of the
Co-borrower!
| Loan Account Number

5r.

of property,
Mo, Date of Possession

Dula of Damand| Name
Naoticel Amount of

1. |Amarjeet Singh Jora
(Borrower), Anita Rani

Na Owner Amarjeet Singh Plot No 52 Seclor No.
8/3 Na Hanumangarh- 335512, Bounded By-

(Co-Borrower), Morth: 60 Ft Road, South: 60 fi Remaining Part of
Paramjeet Kaur {Co- | Plot No. 52 Rajnesh Kataria, East: 30 Ft

B ). Taraj Singh | Remaining Part of Plot No.52 Rajeshwar Sharma,
(Co-Barmower), West: 30 Ft Road/ Date of Possession- 24-May-23
LHGANODDD13530961.

WASTIL Kl
BEELHI

Th & hereby given a 30 day notice to repay the amount, else
Iha murtgagat! pmper!las \ml[ be suld ugftha axpiry of 30 days from the date of pubhcahun of this Nolice, as per

Security
Da‘ln © May 27, 2022
\ Place: Hanumangarh

ICICI Home Finance Company Um"ﬁy

Authorized Officer

l‘\\ Maharashtra Airport Development Co. Ltd.

c:am{]“ Facility Eluidin;'"thr. MIHAN SEZ, Khapri (Riy.).

Nagpur - 441108 Tel. No. (0712} 2815621

E - TENDER NOTICE

=| MADC invites Seal Bids for appointment of Agency to Conduct
Feasibllity Study For Developing Tourlsm Park in Special
Economic Zone (SEZ) at MIHAN, Nagpur.
| The Detsiled RFF canb fram
from 27/05/2023 at 11:00 hrs.
Further Clarification/Corrigendum in this regard, if any will be put
- only on e-tender portal.

MADC

gov.in

Vice Chairman and Managing Director
MADC Ltd.
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Byee

FRUITS

DELHI
e oo i S
Al e

PCITHEMUFHEMWWI‘SIMSHWWUIMLTI

BRAJESH CWTHUCTIEI! FVTLTD

19105/1368

& | Registar o

Morcs

i

Bl
|
i

WDELHI lK
G'x!s LL L
gl ]
i)
FORM B A
PUBLIC ANNOUNCEMENT
{Ri 12 of the and
Board of India (L 2016)

|D[L|umulu
et
EHIFUR

U4E2TNH158EPTC286

I
1!
i
:
i

“Z344Ei; NoA0, Stree Sai Krepa Chs Lil,
(Gandni Nager, Mear Apra Bazar, Bands

(East), 400051 IN
451, Opg. Mair Place, Rear Tiya Towsr, Jaisaimer |Rajasthan| process W-\'MC"G
&2 Indian Overseas Bark B A T M e —
T of enperale deblor om Mm&nm'um:m
Whereas The undersignsd baing the .numnnaad Ohlnernlma Indian {rvarsezs Bank under the z — mm
{2002 30 n exercies of puwers canterred under ssciion 13(12) read with rule 3 of the Security | E d i Tsghvincy LRy
=|Interest (Enforcernent] Rufes, 2002 issued 2 dérand nofice dited 19.12.2022 | Faper| Numser-EBIRAL01.
it Lot St G Ao S Mana R et e ek aney e S nEs
o/ Y M K [Pt e My S 9 Adress and a-=ai ol e Auress - 001, Stivrangns Agartments,
mr‘rle?su; Deva, Tehell & District -Jatsalmer . Aajasthan , l’lnﬂuli—!li?ln F;rrmxmn quiaor, a6 regisersd wif e Board | Cirde of Congress Nagar Gardan, Congass
on 30,11.2022 v furtee interest a1 contrachual raess and rests, charges ete 08 dite ol Hagr, Negpur-400012.
ek date of Ematipmeghsagemaligrateom |
[1) The ‘bosrowars Paving laiiad to repay the ameunl, notice i harsby given o the borrowers 10| Address end e-mal 1o be used for Pinino 72 Anjeneya Nwas,
and the pubiic in genaral that the undessigned has teken passession of ie property describad coespondence with ha Liguidalor Oipp. Deew Trirsly Hoagetl, Hinduslen
hesrein bedow in exrcist of pawirs confermed on Km her udes Section 13(4) of the said Azl Colory, Neear Sai Mandie, Wandha Road,
e with Rule 8 of the sid Aules on this 24th day of May of the year 2023, Nagow 440015
(2] The borrowens in pasticular and the pabiic in gendral ans harshy cautionad not to ceal with E-mai: liquidaion bephigmal com
peoperty and any dexings Incsian O 1| Last daln for submission of clai 240612
={Bank foran amount of Re 11,56,557.34 a5 0n20.11. i U IR P e z
rates & rests as agreed, charges ofc., from the aforesaid laned in the given il s National Conpany Law Trbunal Mumbal Berch bas ordered the|
1l dats of payment le3 repayments, i any, made after iesuance of sica, Thadues| | h Cc ilidon 10052023, .
~| nayanie as oo tha date of faking possession fs e 12,65,763.34 a3 on 23, nsms payabia with ilidare ¥
further & rests, costand changeselc woaloner June 2023, " NaAL
[3) The borrawers attention is ewvited to provisions n[SuhfummnwrrﬂIhn Sectian 13 of the e
| Act, in raspect of time availabla ta tham, 10 redeam the sacurad assal Al otf by post, or by maans.

DESCRIPTION OF THE IMMOVABLE PﬂﬂFlﬂl"{
A that past and na'u.'lvflhu mmpery cansisting of Patta. Mo 41 Book Ne 14, Sankalp No 1,
\nlllaa ~Deva, Gam Panchayat-Dava within Inarﬂmmnnnsun—nm.ulsakmmmstm

| Jaigalmer, Boundag- 0n fam Housa, Of
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Dade: 24.05.2023 Phase: Jaisalmer

CLIX HOUSING FINANCE LIMITED

POSSESSION NOTICE [(Appendix IV) Rule B(1)]

‘Whereas the Authorized officer of Clix Housing Finance Limited (Clix), a
Housing Finance Bank Compary under the National Housing Bank Act, having its
=| Regictered Office at: Aggarwal orate Tower, Flot No. 23, Sth Floor, Govind
Lal Sikka Marg, Ragendra Place, Mew Delli- 110008, under the provisions of the
Securitisation and Reconstruction of Financial Assets and Enforcement of
| Security Interast Act, 2003 | 54 OF 2002) (hersinafter referred to as “Act”) and in
awercise of tha powers confierrad under Saction 13{2) of the Act read with Rule 3
of the Sexurity interest (Enforcement] Rule, 2002 issued a Demand Motice dated
16-Mar-23, calling upon 1. N Bhati 5/0 Amar Sangh Bhati,
?_vq-y L-nniw.ra Hari Singh, 3. Rachna Singh WD/ Narendra Singh, All Rfa
22, Bhagwati Nagar-2, Mear Kartarpura, Lal Kothi, Jaipur, Rajasthan

3020\5\.5!. No. 1 Alsoat:-

30~
Authorized Officer, kedian Dvorsnas Bank

SDi- 1P
Liguidator
For Brajesh Gwﬂmcﬂnn Pt Lid
Place: Nagpur AFAvalid up bo-09,10.2023
s it ey Bank of Baroda
Sank of Bards  Braneh:- Ghooghra, Kayad Road, Ajmer (Raj.)

APPENDIX IV [Rule 8(1)] POSSESSION NOTICE (For immovable Property)

Whereas the Authodsed Officer of the Bari of Baroda under the Securlieation and
20012 {54 of 2002)
7 in exercisa of powers confurred under Secion 13(12) read wit Rude 3 of the Securiy|
|Irtarest {Enforcemant) Rules, 2002 ssued a Demand Motice dated 20,42.20&2 caling upen|
the - Mis Rolex Diamand Tocls Prap. Mr. Islamuddin Sfo Mr. Abdul Majeed
|Gusrantar- Mrs. Zarina Bano Wio M. Islamuddin i repay ha smeont menioned in the|
rofce being Rs. 37,39,901.08/- in Cash Cradit Limit Loan Account no. 43140500000128,
lk 5,05,450.4%- in Term Loan Account no, 4314060000102, Rs, 21,635.42 in Term|
4314000001380, Rs. ,27,635.801-In Tarm
l.w| EECLSF Account na, ﬂ'dﬂﬂ’w“ thus total amourd in all accounts|
9.

L., B4, Industrial Area, Ihotwara, Jalpurﬁa]aslhan 302012, to repay th
mentioned in the potice ie. Rs. 29,16,962.94 (| Twenty Nine Lakh{s)
Sixteen Thousand Nine Hundred Eighty Two And Ninety Four Paisa Only)
dated 15-03-2023, along with the applicable interest and other chasges within
Sixty (60} days frarm the date of receipt: of the said natice,

The Barrawer had faied ta reay the amouri, Natie fs hereby given ta the

pay the amount, i
f the properties described|
neise of it a“wu:‘l_l“']am talo_r.ad
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Borrower and the public in general that the undersigned has
=} the property described herein below in exercise of powess conferred on hIlI|
under sub-section ( 4) of section 13 of Act read with Rule 8 of the Security
Interest [Enforcement) Rules, 2002 on 24™ day of May 2023,
The Borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
dulg: of CLX for an amount of Rs. 29,16,982,84 (Rupees Twenty Nine
{5) Srteen Thousand Ning Hundred Eighty Two And Ninety Four Paisa
omya dated 15-03-2023, along with the applicable interest and other charges.
The attention of the Bomower is invited to provisions of sub-section (8) of section
12 of the Act, in respect of time avadlable, to redeem the secured asset.
DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSET IS AS UNDER:
All That Piece And Parcel of Plot No. 22-A, The Krishna Co-Operative Housing

The Bomm in paricular and the public in general & herety cnulmod nnl Iodsu with Lne

an amourt of Rs, 35,0238 in Cilh Owdlt Limit Loan Account na, ummnmzs.
lh.-ﬂ'ﬂ 201.8/- In Term Loan Account o, 4314060000102, Rs. 19,444 521. in Term Loan-
Covid 19 Emargency Fund Accourt no. mummm Rs. 8,85,0000- In Term Loan|
|IBGECLS} Account no. 43140600002068, thus fotal amount in all accounts
Fis.48,83,005.60 and interestthereon.  The bomower's aRanton s invited to provisions of sub-
suction {B) of section 13of the Act in respect of fme availabile, Yo redeem the secured assets.

Description of the Immovable Properties {as per Record Available with Bank )
Nlmlpanampameldﬂi’atnfwm Pmﬂy&walﬂww
School, Vilkage- Gegal, Distrct- Amer {Riaj | |
102 q. yds. a5 per nconds

Majoed, (Aameasuring i
Society Ltd, Siuated At Scheme Bhagwati Magarl, Karatarpura, J:u'pur. R Wit i
Admaasuring 171,11 Sq, Yards, Which Is Bounded As Under. Nort s«.unismm,mm_mmm e et oakH ey ingpart
Plot No. 22, South: Public fioad, East: Plot Mo, 21-4, West: Public Aoad. . ot ek e Vilage-
Place : Jaipur, Authorized Officer, GEsi D|E|m:| [Raj
2 i 3 Ajmar J}nlhanamnfl!ru.!.mnﬂmumﬂr.lmmﬂdln.
i bt s Clix Housing Finance Limited 410 Sq yds. a8 per raconis available in bank), Registation under Sub-
Distrct Ajmer-l & Distl. Ajmer {Ray). Bounded bj- Ea!L Pmpﬂly of Mr. Fezel Hussain,
i 3w azter Bank of Baroda West Property Marth: Praparty
Gonk ol Bards  Branch:- Ghooghra, Kayad Road, Ajmer (Ral.) Date: 23.05.2023; Placa: Gogal (Ajmer) Wathorized Ofcar, Bask of Barada

APPENDIX IV [Rule 8{1)] POSSESSHON NOTICE (For Immovahle Property)
Wheraas the Authorised Cfficer of the Bank of Baroda under the Su:,urﬁsannnzmd

and in exacEe nl prwers confisered um&r Sectian 13(12) read with Rule 3 of he Securty
les, 2002 22
the Baorrower- Mr. Lhdull.hsdsk Ir.l.bchl Majeed, Mrs. Rahlnn W‘fe Hr.j.bdlll;lhad.
dul Majeed,

—| Shri irfan Sio Shri

34,47573.780- In Cash Credit Rs. 20,00,000)-in Term

Loan [Against Subsidy) Account no. 43140600000915, Rs. 1,65,541.78- in Term Loan

[FITL} Account na, 43140600001778, Rs, 8,33,032,077- In Term Loan [BGECL) Account

na, 43140600002215, thus total amount in all accounts Rs.62,16,247.64 Including
A0 e

i aln ages
Bank of Barods
o=

Bank of Baroda
Branch:- Ghooghra, Kayad Road, Ajmer (Raj.}
APPENDIX IV [Rule B{1)] POSSESSION MOTICE (For Immovable Property)
Whesrias the Autharised Oficer of the Bark of Baroda under the Securilisalion and|

54 of 2002}
mlnmummmmmmmmnmmmamh
|Irernst {Enforcoment) Rules, 2002 Ssued o Demand Noticn dated 09,11, mwing upon|
the Barmower- Mis Altsf Hirana Store Prop. Mr. Altaf Hussain Sio Mr. Mumtaz Hussain|
|Guarantar- Mr. lslamuddin S'o Mr. Hamzaan to repay the amounl merfioned in & nalice|
betngﬂl 10,28,216.84/- In OVER DRAFT LOAN DAPROPERTY PRIDE) ACCOUNT|
NO. 4314 Rs. 47280100 in Term: Loan (Covid E Account no.|

e 20400000098, 1

ol receptal the said nolise, 43140600001038, Rs. 1,18,884.07) in Tarm Loan [BGECL 1} Account no. £3140600002052,

" nay the amount, is hereby 1o the b HERL 2,01,625.700- In Term Loan Aecount No. 43140600001323, thus total

and public i 1 Laken p [ the phie amount in all ts Rs. 13,95,786.71 including intarest upto 07, 11,2022 and furiher

Baftha Security Rula 2002 an thistha 23rd day of ay| | The borowens e amount, i ¥

ofthe year 2023. {and pubc in genaral that 7 i riies described|

Thie: Boemowers in paricular and th pubfic in general is hemaby ta dual with the enercieaf| chi :fjn!senmtaafaa

property and any dealings with the pro mbasubhulnﬂ'uuurpgdmkumam for | Ihe Security Ihis th May
[an ameunt of Rs. 30035401 in Cash Credit Loan Account na, 4340500000483, ;.,ru“m

—{Rs.20,00,0080- |I'l 'Urm I.Oin Against Subsidy) Account no, 43140600000815, | Thes Barmawrs i m ricular and the pubic in general is hm:.aulmod nol o deal with lhe|

Rs.1,99.201.35 } Account no. 4314060000178, Rs. inTerm o Lo Bank of Baroda_for

Loan [BGECL) Amml na. lsunnnm!ls, thus total amount in &il accounts an amaunt of Rs. g,as,zzn 16/~ in OVER DRAFT LOAN mmﬂin PRIDE)

1E.IRD|II
Rs. 45,836.04/- in Tarm Loan

id Emargancy}
Account no. umannnmnsn Rs. 1,15,000/- in Term Loan [BGI Ci. 1) Acesumt no.|
'43|WSWWNGI, Rs. 194955 88/ in Term Loan ({BGECL Il Account Ho.|
5 total amaumt In all accouns Rs. 13,30,012.06 and intarest Hareon.

tcel of Residental Propery st af Pol ro. 15, Near

The Wbmla inviled mmﬁmﬂmﬂmm of secSon 13 al the A, in|

g 1320 5. a5

Schoc, Vilage- | District-&jmer (R, br
a}nad.[ﬂnmu ing 102 Sg. yr]a mwmﬂsmﬁlnhlalnbam:h Raglslranonunnwﬁuh— 1o redeer

| Ajreer-d & Dialt. Ajmer (Raj. ) Description of the Immovable Praperties (as per Record Available with Bamk |

Rafiq, Nerth - of , Sauth - |

Al that par and ““I:‘m [I:,;n] rsﬂﬂm ‘mﬁg{ha;r:w ::m;:}t:a:dpawlmemrj’smaM at Patta No. 11, Wilage Gegal, Dist.
2 Ajmer (Raf) in name o ul ul ¥

Majeod | i 1@ m:'d;'”“" i e Sub- Who;nisavaiabl&nhanﬂ Registration uMSubDWMM I&Ulﬂ Nwiﬂq]
4 it Ajmar: - - Prroper

Ralig,Nerih- ‘Bary, Souh-Comman Fiaad, ’ Vacantiond,

i pery stusted &l Piot no. 18, Near
Schol, Village- Gegal, Distritd- Ajmer (Raj.) in e name of Shri Asamusddin Blo Shri Abdul
llsjm[nnmudnn 1025114\15 aapermudsaua!ahlembmdc} RaglsnalmundarSuh—

‘Weal- Pregs
R, Nerth - South

at Patta No. 24, Vilage Gegal, Dlm
Ajmer {Raj } in the name of Shri ;llm'f Hussain Sio Shri Mumtaz Hussain.
20

WDate: 23.06. 2023 Place: Gegal {Ajmer)
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[ FURNITURE &

WE. FURNISHINGS
FURNITURE for Sale. Oficer
going abrond Selling Dining
sets, double beds, wardrobes.
dressing, sofa sets, cabinets
and other hausehold goods in
Shyam nagar THSHISEHE

To ook an
advertisement lor
The Times of india Group
please call our Autherizad
Booking Centers in
AJMER ROAD
SHREE BALAJI
ENTERPRISES :
9413615599
SHIVRATAN
ADVERTISING :
9587215000
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oG 00

ey Porien
0!

o)
befers scnding mency,
izcurring any expenses,

13500

5q. ft a5 per reconds avaiable in bank), Regshahonundar&h{)smdm-lﬂ Distl. m::"um,, bl

Ajmer (Rzj.). Bounded by: East- Rasta, West- Rasta, North- Rasta, South - Propary of hgneld unlm
3 pomaberry

Date: 23.05.2023; Mlace: Gegal (Ajmer) Aathorized Oficar, Bask of Barada ?.'fw'g'fi’.'z'l"“"“ et
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# |APL GROUP
MITSUBISHI

HEAVY INDUSTRIES
AIR CONDITIONERS

ONE WAY CASSETIE | TOWER VRF

CASSETTE

FOR DEALERSHIP / CORPORATE INQUIRY :
GAURAV AGARWAL 8588830502/ AMIT SHARMA 9983361035

Toll Free No. : 1800 102 0055 | info@iaplgroup.com | www.ioplgroup.com
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